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ANSARI) : 1 beg to lay on the 
'fable:-

A copy of the Annual Report 
(Hindi and English versions) of 
the Central Silk Board for the year 
1972-73, under section 12A of the 
Central Silk Board Act, 19411.' 
[Placed in Library. See No. LT_ 
3820/13]. 

INDIAN TELEGRAPH (SECOND AMENU-
MENT) RULES, 1973 AND RECOMMEN-
UATIONS ETC. Qt' PATHAK COMMITTEI'! 

ON TELECOMMUNICATION CAPACITY 
AND PLANNING 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI JAGANNATH PAHADIA): 1 
beg to lay on the Table:-

(1) A copy of the Indian Tele· 
graph (Second Amendment) Rules, 
1973 (Hindi and English versions) 
published in Notification No. 
G. S. R. 1243 in Gazette of India 
dated the 17th November, 1978 
under sub-section (5) of section 7 
of the Indian Telegraph Act, 1885. 
[Placed ill Library. See No. LT_ 
5821/73]. 

(2) A copy of the Conclusions 
and Recommendations of the Pat-
hak Committee on Telecommunica-
tion Capacity Planning and the 
Decisions of the Govemment there-
on (Hindi and English ver~ions). 
[Placed in Library. See No. LT-
5822/73]. 

ANNUAL REPORT ETC. OF THE REGISTR.~R 

OF NEWSMPERS FOR INDIA ON PRESS 
IN INDIA, 1972 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DliARAM 
Bm SINHA): I beg to lay on the 
Table:-

(i) A copy of the Annual Report 
(Part II) of the Registrar of News-
papers for India on Press in India, 
1972. 

(ii) A Statement (Hindi and 
English versions) explaining the 

reas~ns for not laying the Hindi 
versIon . of the above Report. 
[Placed &n Library. See No. LT-
5823/73]. 
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MESSAGE FROM RAJYA SABHA 

SECRETARY -GENERAL: Sir. 
have to report the following message 
received from the Secretary-General 
of Rajya Sabha:-

"In accordance with the provi-
sions of rule 111 of the Rules of 
Procedure and Conduct Of Business 
in the Rajya Sabha, I am directed 
to enclose a copy of the Navy 
(Amendment) Bill, 1973, which has 
been passed by the Rajya Sabha at 
its sitting held on the 22nd Nov-
ember, 1973." 

NAVY (AMENDMENT) BILL 

As PASSED llY RAJYA SABHA 

SECRETARY-GENERAL: Sir, I lay 
on the Table of the House the Navy 
(Amendment) Bill, 1973, as passed by 
Rajya Sabha. 

13.05 hrs 

BURN COMPANY AND INDIAN 
STANDARD WAGON COMPANY 
(TAKING OVER OF MANAGE-

MENT) BILL" 

THE MINISTER OF HEAVY 
INDUSTRY AND STEEL AND 

·Published in Gazette ot India 
dated 28-11-73. 

MINES (SHRI T. A. PAl): Sir, I beg 
to move for leave to introduce a Bill 
to provide for the taking over, in the 
public interest, of the management of 
the undertakings of certain companies, 
pending nationalisation of such under-
takings, with a view to ensuring. 
rational and co-ordinated development 
and production of rolling stock, other 
products of iron and steel industry 
and other goods needed b.v such 
industry, and for matters connected 
therewith or incidental thereto. 
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